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Bill Summary
The Special Protection Group (Amendment) Bill, 2019

The Special Protection Group (Amendment) Bill, 2019
was introduced in Lok Sabha by the Minister of Home
Affairs, Mr. Amit Shah, on November 25, 2019. The
Bill amends the Special Protections Group Act, 1988.
The Act provides for the constitution and regulation of
the Special Protection Group (SPG) to provide security
to the Prime Minister, former Prime Ministers, and their
immediate family members.

Under the Act, the SPG provides security to the Prime
Minister and his immediate family members. It also
provides security to former Prime Ministers and their
immediate family members for a period of one year
from the date on which they cease to hold the office.
Beyond this period, the SPG security is provided based
on the level of threat as decided by the central
government. The threat must: (i) emanate from a
military or terrorist organisation, and (ii) be of a grave
and continuing nature.

The Bill amends this provision to state that the SPG
will provide security to the Prime Minister, and
members of his immediate family residing with him at
his official residence. It will also provide security to
any former Prime Ministers, and his immediate family
members residing with him at the residence allotted to
him. This security will be provided for a period of five
years from the date on which he ceases to hold the
office of Prime Minister.

The Act provides that if the SPG security is withdrawn
from a former Prime Minister, it will also be withdrawn
from his immediate family members, unless the level of
threat faced by the immediate family member warrants
such security. The Bill removes this condition to state
that if the SPG security is withdrawn from a former
Prime Minister, it will also be withdrawn from his
immediate family members.

objectives or opinions of those who may receive it.

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for non-
commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The opinions expressed
herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but PRS does not represent that the
contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document has been prepared without regard to the

Anurag Vaishnav
anurag@prsindia.org

November 25, 2019

PRS Legislative Research = Institute for Policy Research Studies
3 Floor, Gandharva Mahavidyalaya = 212, Deen Dayal Upadhyaya Marg = New Delhi - 110002
Tel: (011) 43434035-36 m www.prsindia.org




